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Secondly, the em chapter of out Preve»tloa. Of Pon~ .... a. 

industrial policy would de1lnitely be frOm 0peratI0a. Of 1DdaI&dal .... . 
to cure the damaged infrastructure 
which we have inherited from the 
Janata and the off-shoot of Janata 
which hon'ble Member was referring 
to. 

1lR. DEPUTY SPEAKER: Shri 
Lakkappa, you are the last. 

SHRI K. LAKKAPPA: Mr. Deputy 
Speaker, Sir, the accumulated decline 
in industrial production has been 
reflected duting the last 21- years. At 
the time of the J anata Government 
the public sector undertakin~s were 
not functioning in a disciplined man-
ner and there was a dismantling of 
the entire system because the pre-
vious Government followed a laissez-
faire policy. In view O'f those things 
there was the accumulated lack of 
growth because of the unrest in the 
public undertaking system and their 
functioning. All these things accumu-
lated and created a situation where 
the public undertakings were not 
functioning properly in this country. 
Therefore, in view of these things 
which I mentioned, I would like to 
know whether this Ministry is g()ing 
to have a high level committee to 
bring diSCipline on the public under-
takings and reverse the policy adopt-
ed by the previous Government. This 
is my question. Will the hon. Minis-
ter agree with the suggestion that we 
may haVe a high level committee to 
discipline the public sector undertak-
ings to yield maximum results and 
also to use their, installed capacities 
properly? 

SHRI CHARANJIT CHANANA: 
We welcome the hon. Member's com-
ments but I may draw the kind atten-
tion of the hon. Member to the fact 
that we have already formed a Cabi-
net Committee on Industrial Infra-
structure which was set up in 
January, 1980 which is working on 
this, which is trying to see how we 
can repair the damage done by the 
previous two governments. 

·206. SHRt EDUARDO FALEIRO: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Ministry of Indus-
try at the time of granting licences for 
aetting up new industrial plants do 
Impose conditions to prevent large 
scale pollutiOn and emiBsion of :oxic 
wastes likely to result from t!1e opera-
tion of the plants; 

(b) if so, details of precautions 
taken; and 

(c) further measures contam;:>lattd 
in this regard? 

THE MINISTER OF STATE IN 
THE MINISTR"X' OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
Yes, Sir. 

(b) The Standard condition in 
letters of intent is as follows: 

"Adequate steps shall be taken to 
the satisfaction of Government to 
prevent air, water and soil pollution. 
The anti-pollution measures taken 
!-1hould be according to the stan-
dards prevailing in the State in 
which the factory of the industrial 
undertaking is located." 

(c) The Industries (Development 
and Regulation) Act 1951 is proposed 
to be amended to provide for mea ... 
sures relating to the pollution con-
trol conditions being included in in-
dustrial licences also. Industrial 
undertakings will be required to indi-
cate the details of steps taken to pre-
vent pollution, equipment etc. instal-
led, expenditure incurred, and the 
period of com,pletion of pollution ('on-
trol measures etc., in their periodical 
reports. 

SHRI EDUARDO FALEIRO: There 
is no shortage of laws in this matter 
to control pollution. There are Ute-



!4ABCH 2., 1980 to Que.ticm8 

rally hundreds of laws in this regard 
by' the centte and by the States. Now 
cWBculty comes about the implemen-
tation of these laws. 'nlese laws are 
not being properly implemented. 
Therefore, firstly, may I ask the Min-
Uter what are the specific steps that 
he contemplates to take to implement 
these laws 'regarding control of 
pollution? Secondly, in view of the 
clash between industrial development 
On the one hand and control of pollu-
tion on the other, whether he intends 
to give taX incentives, grants or loans, 
to small industries to carry on the 
treatment plants and these polluticn 
control measures? 

SHRI CHARANJIT CHANANA: 
Number one: The hon. Member must 
know that when a law is made the 
implementation agency is also idt'nti-
fled. In this case the implementation 
agency is the Ministry of Works, 
Housing and Supply. 

As far as local level imple-
mentation is concerned after licence is 
given it is the State Government 
which does it. Regarding the second 
part, about small scale industries and 
helping them for control of pollution, 
Government is already on this job. 
There is a machinery for it. If 
the hon. Member brings up any speci-
ftc caSe we will examine the who Ie 
ibing and we will initiate the thing 
and refer the matter to the concerned 
Ministry for action. 

THE PRI·ME MINISTER (SHRI-
MAT! INDIRA GANDHI): Perhaps 
the hon. Member is aware that we 
have referred to this in our election 
manifesto. Weare setting up a special 
department to co-ordinate work on 
the conservation of nature and ecolo-
gical balance. We already have a 
committee of people who are deeply 
interested in the matter to See that 
there is proper implementation of the 
provisions, as far as possible. 

WRIT'l'J:N ANSWERS TO QUES-
TIONS 

BeeODstItutlon of S.C. ad S.T. 
OOmmissIon 

-207. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the members of the 
Scheduled Castes and Schedul~d 
TribeG Commission tendered resigna-
tion in view of the changed political 
Situation; and 

(b) whether Government p-:opoSe to 
reconstitute the Commission? 

"'THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAKA-
WANA): (a) Shri Bhola Paswan 
S~tri, M.P., Chairman of the Com-
mission for Scheduled Castes and 
Scheduled Tribes has sent his letter of 
resignation from the Chairmanship of 
the Commission, stating that he was 
rc~igning to enable the new Govern-
ment to constitute the Commis':lion in 
the manner they conSider fit. 

(b) No decision has yet been taken 
regarding the reconstitution of !.h~ 
Commission ... 

Research Project on indo-Pakistan 
Border 

-208. SHRI BALASAHEB VIK'HE 
PATIL: 

SHRr INDRAJIT GUPTA: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Smith30nian Insti-
tution of U.S.A. is sponsonng a re-
search project in the Rajasthan desert 
area on the IndO-Pakistan border; 

(b) if so, the purpooe of the proje4Zt 
and its estimated cost; 




